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0.2./405/87

8/1/1988

In this application filed by the petiticner Shri

T.S. Naragan on 31.8.1987/for the redressal of his
grievance against the order dated 24.,11.1986 and the
order dated 11.6.1987 communicated to the applicant
by D.R.M. under its letter dated 24.6.1987 whereby
his request for alteratiqn in the date of birth has
been réjected. 2t the stage of admission, Mre J.V.
Desai stated that he would prefeézgppeal against the
impugned order under Rule 18 (iﬂ@)of Railway Servant
(Discipliee and appeal) Rules, 1968 and accordingly

he does not press the application at this stage and QL)
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’llike to withdraw the same. His reguests—isgrented.

Applicant is permitted to withdraw the application.

The applicant on filing such appeal as intended
by him may be disposed of by the competant authority
before 26th March, 1988, with this direction, the

application stands disposed of as withdrawn.
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